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| Heard learned counsel farthe
licante. -
' The O.a. is admitted , call for'
the records, returnable by four weeks ..
List on 10.9.2004 for orders. |
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Present: Hon'ble Justice Shri R.K.

: § Batta, Vice-Chairman
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Mr A.
cC.G.S.C.

Deb Roy, learned Sr.
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to 20.12.04 for written statement. .
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Vice-Chairmarm

seeks adjournment of

weeks to file written .statement.
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20.12.2004‘ List on 21.1.,2005 for hearing.
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Ad)@urned to 1192*206§ for
hearing, '

28.01.2005
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' Member
bb

11.02.2005 Present : The Hon'ble Mre. M.K.
) Gupta, Hember (J).

Heard learned counsel for
‘the applicant. None present for the
Respondents. The application is
disposed of. No order as to costs.
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THE HON'BLE MR. M.K. Gupta, Judicial Memb=r.

THs HON'BLE MRe

1, Whether Reporters of local papers may he allowed to see theé

judgrient 2

&

24 To! be referred to the Reporter oL not ¥

3, Whether their Lordships wish to S=¢€ the fair copy Of the
Judgment ¢
4. Whether the judgment is to be circulated to the othsr menches ?

Jgdgment delivered Ly Hon'ble Hember (J).



CENTRAL ADMINISTRATIVE TRIBUNAL :::: GUWAHATI BENCH

Original Application No. 171/2004.

‘Date of Order ; Thisthe 11™ day of February, 2005.

THE HON’BLE MR. M.K. GUPTA, JUDICIAL MEMBER.

Sri Rupak Dey
Son of Late Hrishindra Ch. Dey
Resident of Lakshmicharan Road,

- Ward No. 6 :
P.O., P.8. and District — Karimganj (Assam) ... Applicant.
By Advocates Mr. P.K. Deka, Mr. 1 H. Laskar, Ms. I. Krishatiya and
Mr. S. Baruah.
- Versus—

1. The Union of India, represented by the Secretary to Govt.
Of India, Ministry of Communications, New Delhi.

2. The Director General of Post Office
New Delhi. - ‘

3. The Chief Post Master General, Assam,
Guwahati.

4. The Post Master General,
Assam Region, Dibrugarh.

5. The Senior Superintendent of Post Offices,
Cachar Division, Silchar — 1, Assam.

6. The Head Post Master,
Karimganj Head Office, Karimganj, Assam ... Respondents

" Mr. A. Deb Roy, Sr. C.G.8.C. not present.
ORDER (ORAL)

M.K. Gupta, Member (J):
I have heard Mr. S. Baruah, learned counsel for the applicant. Since none
appeared on behalf of the Respondents, I peruse the pleadings carefully and

decided to proceed in the matter under the provisions of Rule 15(1) of the C.A.T.

(Procedure) Rules, 1987.



2

2. By the present O.A. the applicant, the son of Late Hrishindra Ch. Dey, ex

Night Guard, Department of Post, Grade ‘D’ employee, seeks direction for |
quashing the impugned communication dated 31.05.2004 rejecting his request for
appointment on compassionate ground as well as direction to appoint him in Grade

‘D’ post in the postal department.

3. The applicant’s father died on 11.10.2002 while duty and the applicant

‘being certificate holder of 10™ standard certificate applied for compassionate

appointment. The Respondents after considering his request rejected the same vide

order dated 31.05.2004 stating that Circle Selection Meeting which was held on

22.04.2004 considered his case for appointment with utmost sympathy did not find

it covered under the guidelines governing compassionate appointment.

1

4. It is contended that Principle of Natural Jﬁstice were not observed and no
reasons furnished in the said communication. Further, in the reply filed by the
Respondents except for making vague statement that compassionate appointment
depends upon the availability of posts and the decision was taken by Circle

Selection Committee, no reference was made neither to policy in vouge on the said

subject nor any plausible reasons were stated for arriving at the said conclusion.

Recording of reasons is necessary to appreciate as to what was considered by the
respondents, which is totally absent in the present O.A., contended the learned

counsel for the applicant.

5. On bestowing my careful consideration to the contentions raised and on
perusal of pleadings, I find that the respondents have made no attempt to explain

the details of factors considered nor stated any reasons while rejecting the

- applicant’s request. Even the Counter affidavit, which in my view, is very scathy

and vague. No attempt was made to explain as to why the Circle Selection

¥



X
v 3
Committee, which considered stated that the applicant’s did not find any

justification in his request.

6. On perusal of the impugned communication dated 31.05.2004, I am
3‘ .

- satisfied ﬂxaité’ame is neither a speaking order nor it contain any reasons, which is

/mb/

must to appreciate the background in which such decision was arrived at. The

Respondents are, accordingly, directed to pass reasoned and speaking order

highlighting the various factors considered while examining applicant’s case for

compassionate appointment. This exercise shall be completed within a period of

- three months from the date of receipt of this order. |

The application is accordingly disposed of. No order as to costs.

T

‘ (MXK. Gupta )
Judicial Member
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List of Dates - L

12.10.,2002 t- Applicént's father Late Hrishindra Ch. Dey, who was

a Grade 'D' Postal employee, Karimganj H.0. was most
brutally murdered by some miscreants while he was in

Official duty .

( ‘ e
21.,10.2002 := The apnlicant filed reg%esentatlon'before the concerned-
' authority to consider the present applicant for *he

Grade 'D' post earlier held by his dececased

filed.renresentatcion before +he B=y

concerned authority to consider +he applicant for the

A

Grade 'D' post earlier held by his deceased father

*

31.05.2004 2=

The Senior Suptd. of Pos: Offices, Cachar Division
;

Silchar, vide nis letter/order Yo, BI/Rectt/Relax/

R;g iisc. Clearly stated *hat +the case of the apnli-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATT BENCH

| ORIGINAL APPLICATION NO. /% / /2004

Sri Rupak Dey -
cesessscscnsssssADDlicant

- Versus -

The Union of India And Ors .

eesesosesssssresvondents

INDEZX

é Sl. No, Particulars. L Page No .
¥ 1. Original Application _ 1 to
L2, Verification - | 8
’ 3. Annexure - 1 - q

4, Annexure-23a - /_[O

5 _ Annexure - 2B - 111

6. ' Znnexure - 3 - : fla?,
S 7. Annexure - 4 - jg
TN

Date:t~ L ~ ¥ Ol _ ;“m  Filed by 3~

s /@V/‘A/N{}EM‘
(L. KRISHNATRAIYA) "

Advocate
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THE CENTRAL ADMINISTRATIVE TRIBUNAL 3
GUWAHATI BENCH :
ORIGINAL APPLICATION HO. /) / 2004

= BETWEEN %

Sri Rupak Dey

§/0 Late Hrishindra Ch. Dey .

resident of Lakshmicharan Road, Ward lNo. 6

p.0., P.S. 2nd Dist.- Karimganj ( Assam )}

1.

2

3.

54

...'...........APPLICZ-\T—\TT

- AND -
The Union of India ,
Represented by the'Secretary to the
Government of India , Ministry of

Communications , New Delhi .

The Director General of Post Office ,!

New Delhi .

The Chief Post Master General, Assam ,
Guwahati .

The Post Master “eneral ,

Assam Region,Dibrugarh .

The Senior Superintendent of Post Office

Cachar Division , 8ilchar -1, Assam .

The Head Post Master ,

Karimganj Head Office, Karimganj , Assam

® & ® 4 ® 5 0 % "5 e .RESPO}-\EDEE:‘TTS

/4

R/08/ 207y



A

DETATLS OF APPLICATION :-

(a) Name of the Applicant :- Sri Rupak Dey
(b) Name of the Father :- Late Hrishindra Ch. Dev ,
Ex-Gr.'D' ( Night Guard }

Karimganj, H.C.

(c) Age of the Applicant :- About 29 years ..
(@) Address of the Apvlicant :- Sri Rupak Dev
S/0 Late Hrishindra Ch. Dey

Resident of Lakshmicharan Road,

Ward No.6,P.0.AND Dist,.Karimganj,

Assam .

PARTICULAR OF THE CORDER FOR WHICH APPLICKTION‘IS MADE ¢ -

(a) The Order pasSeé by the Senior Superintendent of Post
Offices, Cachar Division,Silchar-1, Vide Ordsr/letter ‘No.
Bl/Rectt/Relax/Rig/Misc. déted 31.05-2004, whereby it was held
that the apnlicant's Case could not be coversd under the guid-

lines governincg Compassionate avnpointment .
g I I [$

SUBJECT TN BRIEFR 3

The applicant is entitled for the post of grade 'D' under
the compassionate appointment in the postal Department,Applicants

2% late father Sri Hrishindra Ch. Dey was a grade'D' employee

in the Karimganj Head Post Office, Karimganj, Assam, ®n being



posted as night guard. On the fateful night of the 1l1th
4 —

October, 2002 while he was on duty guarding the Office, some

miscreants came to the office premises and most brutally
murdered him . Late Shri Hrishindra Ch. Dey was the only
breadearnew and after his sudden death the family is suffering
under acute financial difficulties. The poor family consisting
of 4 membzrs including the aprlicant, who has passed H.S5.L.C.

Examination and still being an unemployed, the whole burden of

his family is lying on his shoulder . Being the eldest son

M

of his family, he made representation for appointing him in

p

the postal denmartment on compassionate ground .

JURISDICTION OF m™HE TRIRUNAL @

The annlicant declares that the subject matter of this appli-

cation is wi¥hini': the jurisdiction of this Hon'ble Tribunal .

LIMITATION :

further declares that the nresent application

ct

The avpplican

is within the limitation provided under section 21 of the

Central Administrative Tribunal Act, 1935 .

BRIEF FACTS OF THE CASE -

.

1, That the aoplicant isaCitizen of India and as such he is
entitled to all the rights,privileges and protections guaran-
teed to the citizens of India under the Constitution of India

and the laws framed thereunder .

2. That the appolicant's deceased father Late Hrishindra
Ch. Dev was a Grade 'D' Employee ( Night Cuard ), Karimganj

4.0, and served unimterruptedly in the said Office since



21.4.1968 +till his death on 12.10.2002 whif€ in service. He was

e — A ————

most brutally murdered by some miscreants on the said fateful

night whif¢: he was in official duty, leasviing behind 4 family
members- including the present anplicant who,being the eldest

son , has no source of income to run +he family .

A copy of the death certificate is annexed

hereto and marked as Annexure- 1.

3. That after the expiry of his father, the present anplicant

as well as his mother vide their representations dated 21,10.2002
and 18.12.2002 nrayed before the concerned authorities +0 consie
-the

derTrresent asplicant for the Grade 'D' post earlier held by his

deceased father who died while in service .

The Conies of the aforesaid renresentations
dated 21.10.2002 and 18.12.2002 are annexed

hereto and marked as Annexurec-2-A and Annexure-2-B,

4. That, thereafter the Senior Sundt. of post Offices + Cachar
Division, Silchar-1, ( Resnondent No. 5 ) vide his letter/order

No. Bl/Rectt/Relax /Rlg/Misc. dated 31.05.2004 clearly stated

that the apnlicant's case is not covered under the guidelines

governing comnassicnate apvointment and thereby the plea made
by the applicant for apnointment on compassionate ground was

most Arbitrarily rejected .
T

A copy of the aforesaid imnugned order dated

13.05.2004 is annexed as Annexure- 3 .




5. That the applicant's educational qualification is class Xth
nassed and he is'the only qualified candidate in his family

and deserving the Grade 'D' post on compassionate ground which
fell vacant due to the sudden‘deéth of his father late Hrishindra
Ch. Dey who worked in the aforesaid post Office since 21.04.1968
to till his death on 12.10.2002 and as such denying appointing

to the anplicant to the said post by the respondent authorities

is causing miscarriage of justice to the applicant ,

A copy of the aforesaid educational

gqualification certificate of the applicant

is annexed as Annexure-4 .,

6. That the applicant submits that, the Senior Supdt. of Post
Offices, Cachar Division ( Respondent Mo, 5) vide his impugned
order dated 31.,5.2004 had rejected the arnlication made by the

apnlicant for apnointing him on compassionate ground by simoly

[

stating that his case was not covered under the guidelines

governing compassionate anpointment . The applicant was shocked

+o find that his case was not considered evenibéyan his father

VAV

was murdered whilg: in Official duty .

7. That, under the relevant rules there is a préwmision for the
compassionate ammointment to the denendant of Gade ‘D' deceased
emnloyee of the Central Govt, and being a qualified candidate

for the oost of Grade'D' post i the applicant is entitled to

get this benefit .



8. That the apnlicant is a qualified as well as an unemployed
person with poor family background and he has to look after
the family members consisting of his aged mother, younger
brother and sister and he has no source cf l;velihood and as
such it is most urgent need of the applicant “o get a job for‘

survival of him and his family members .

9. That the respondent authorities have violated the Fundamen-
tal Rights of the apnlicant under the constitution of India as

well as the Princivles of natural justice .

10. That the applicant has no other alternative and/or

efficacious remedy and the remedy prayed for is just, adequate

:

and nroper .

11. That the anwlicant has demanded justice and the same was

denied to him .

12, RELIEFS SQUGHT FOR -

In view of the facts mentioned above, the avvlicant prays
for the following reliefs :-
(a) To set-aside and quash the order No.Bl/Rectt/Relax/Rlg/
Misc, dated 31.05.04 nassed by the Senior Supdt. of Post

Offices, Cachar Division, Silchar . (Annexune-3)

(b) To direct the concerned Reswondent authorities to appoint

e

the anplicant £for any Grade 'D' vost in the postal Devnartment

on compassionate ground .
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(c) Any order/orders or direction as Your Lordship may deem fit

and proper and in accordance with law in order +o give full
to the grw applicant .

And for this act of kindness,Your annlicant as in duty bound shall

ever pray .

13. LIST QOF ENCLOSURES :w

(a) Copy of death certificates

(b) Copy of renresentation made by the avpplicant o the Head Pos+t
25" 4 b Dt

Master, Karimganj Head Post Officer, Karimganj dated 21.10,2002,
(cd Copy of representation made by the apnlicant's mother Smti.

Nilima Dey to the Post Master General, Meghdoot Bhawan, Pan Bagzar,
Guwahati-1 dated 18.12.2002

(a) Cooy of the impugned order No. Bl/Rectt/Relax/Rlg/Misc,dated

31.05.04 passed by the Senior Sundt. of Post Offices, Cachar Division,

Silchar-1 .

. (e} Copy of H.8.L.C, qualification Certificate .

14. Details of »nostal orders 2~

Postal order No. 9\12) é -1268%

] Date of issue : A . Y- o4

Issued from & /) 6
(
. « \

Payable at G Do
< (] ‘
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VERIFICATION

¥, Sri Rupak Dey, 3/0 Late Hrishindra Ch. Dey, aged about 29

vears, resident of Lakshmicharan Road, Ward No.6, P.0,,P.S. and

District- Karim~anj, Assam , do hereby verifyv that the contents

of Paragranh No, s ’1g é /éiﬂ'l oL the apnlication are

true to my nersonal knowledge and the contents of Paragranhs Mo,

4,3, 445

are Lm matters of records, which

I believe to be true and correct and the rest are my humble nrayer

~and submissions before this Hon'ble Tribunal

*

s oo . o ‘mJ -
o And I sign this Verification on this & °© day of

! 2004 at Guwahati .

. Place i- Gowahak Signature of the Applicant .
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A

To

The Head Post ﬁaster ‘

Rarimganj Head Post Office, Karimganj .

Sub :- Bervice on Compassionate Ground

81

" With deen sorrow and respect I have the honour to
intimate you that my father Late. Hgishendra Chandra Dey was
an employee of your post Office and had been working for MOTe e
than 20 years in the department and was the only source of bread T

of 4 members of his family , But he was brutally killed while he

e

.was in the vnost Office, discharging his duty . It is a known fact

that he was a Night Guard of the Head Post Office and in the night
of 11-10-2002 Friday he was murdered on the very day i.e.11-10-02
he come to Office in the evening as usually but he could not
reture . His sudden death is stumbling block tc our family and

we become totally helnless on his death . The situation that our

family have been facing is unbearable .

The Condition that have emerged after the death of our -
father is not mentionable. As the familvy do not have anv source
of incomethe family members are in wrost position . I am as the
eldest son though nroviding consulation yet I too become help-
less . The things that going with our family can be easily imagined.
Under the circumstances I f£ind no alternatives but to
humbly pray my service with your department on sympethetic ground
as per norms equity .

As per my BIO-DATA , T am in the age of 27 years , with
active habit & having some exverience of Officel works .

I Passed the H.S.L.C. in the Year 1993 .,

My date of Birth is 28.,1.,75

A favourable act from Your end will service a family from

hunger & starvation and the same shall be highly appreciated .

Yours faithfully
83/~
Rupak Dey
Lakkhicharan Road ,

Dated ::: Karimganj
The 21.10.02

P,0, & Dist . Karimgani

s ot e i e oL 3ok P s s v e o — - s
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. Advocate
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ANNEXURE-2-8 11

[—

To

The Post Master General ,
Magdut Bhavan .,

‘Pan Bazar .
Guwahati ,

- Prayer for apnointment of my son Sri Rupak Dey
on compassionate ground against the murder of

Sub

-

my husband on duty at Xarimganj Head Post

Office - A remindexr .

Ref - My earlier representation dtd. 20.10.,2002 .

Sir ,
With due respvect and humble submission I beg to state

that my husband Late rishindra Ch. Dey a group D staff vosted
at Karimganj Head Office as a Night Watchman was murdered on duty

in robery on the nicht of 12th October , 2002 .

Tt is in this context, I beg to mention that T had the

[

onportunity to meet you at Zarimganj Head Post Office on 20.10.2002
while yous were camping there and was symnathetically consoled
by vour honour and assured of your kind consideration for appoint-

ment of my elder son Sri Rupak Dey in 7our department on compassio-

nate ground .

On the occassion & submitted & representation to your
goodself on 28,11.2002 for the purpose of the compassionate

apnointment of my son Sri Ruvpak Dey

That 8ir, My husband sacrifieed his life in guarding
the vronerty of the department . He was the only bread-gdgner for
the family with five members , has been left on a dire strait of
DPOVErLtY .

Under the circumstances I, as helpless widow and mother
of one unmarried daughter and two unemployed sons, beg to seek
your kind consideration for appointment of my son in your depart-
ment on compassionate ground and request your honour toO take
necessary action so as to expediate the procesé .

In fine, I beg to state that the entire family of mine is

looking forward to the consideration of your honour in hope that
your honour would be kind enough to consider the matter to save

the bereared ahd helpless family .

N . Yours faithfully
D81 21,555 Dac. 2002. 8§/~ Smti. Hiilima Dey
Lakshmicharan Road .
P.0. & Dt. Karimganj
Pin- 788710,
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i
' DEPARTMENT QF POSTS:INDIA
OFFICES

OFFICE OF THE SENIOR SUPDT OF POST
CACHAR DIVISION: SILCHAR-783001

" 'NWo. BI/Reett/Relax/Rlg/Misc Dated at Silchar 31~-05-04
/ / /R1g/ £
. Bub: Holding C8C(Circle Selection Cormmittee) for consideration of
comoassionate appointment cases .

In pursuance of CO's' letter no. Staff/16-CSC/2004 dtd.

21-05-04, it has been intimated following compassionate appointment

—y

under relaxation of normal rules were considered in the Circle
Selection Committee held on 02-04-04 with utmost sympathy and found

noE covered under the guidelines governing compassionate appoint-

ment and rejected .
‘.—_—_—J

CO/RO_File Mo
Staff/16-18/03

1. Miss Rumi Das

D.0O., Late K,XK.Das

% Ex Postman R.F. Na

Cachar Dvn.

-ﬁué{/éri Rupak Dey

S.0. Late Hrishendra Ch. Dey

Staff/16-16/03

B(.Grf‘])' Karimganj H.O.
i i
Akram Hussain Miah
3. Md. Akram Hussain Mia Staff/16-16/03
S/0 Late Abdul Uzir Meah
Ex. Postman R.F. College
-y 3 Silchar
) ‘
5 i ,
3 8 53/~
£ -
» . J.K. BARBHUIVA
a : éf Senior Supndt.of Post Offices
N - Pivision: Silchar-788
9 \R} Cachar Division: Silchar 001
< N " .
& = [:§? Copy £0 3y | asp/spI
o] Q§§ gﬁy 2. Concerned
3 A
h o sd/-
v 5 Senior Supdt.of Post Offices
Cachar Division: Silchar-788001

|
P



e
i

G

R T ) 5":,”;%.!‘“.{“:?7‘{" .

Py

o
)
®
=
£
r.]
©
o
0
)
o
[ }]
-~
L]
t
»
o
©
°

' 7 0
(y]a} & é'a c()/#/// thal. /I ///[)J”"“&i{/... .

Roty @NV3-260 47

Setrood %m/wzg{ %ﬂ iz / cale ( %)owz varlinental ) (ma/r(/za&,c)&

/o

High School LeavingCertificate
(Compartmental) Exammaﬁen 1992.,,

//)

oy S
. @ 3/ 472
:0/1),('.5«//3 (wwr-o«wcg(/ o '("‘077‘]" '

1992... of this Board,

@/ﬁ/éyf@ dale n//c}//z, % ,(//0//.'?_5.__4..

CODES

3T

{urr ULA .Au IRCA

lflxrr\)' h(,l

NS RCEUN NS
-’/ Lals ”f’ ‘:/‘

GUWAIATI
ASSAM

Advocate

39704

i ” HMJ '
xEXAN/urozvrm SCE_ciiation

] ('

]
H(??

U

.,////5

/

A I3

REGISTRAR 1T

fas c/c//;y /z assed e Q/[i/é

\y«'
(Y
‘ BAI,ENDRA KUMAR DAS
SECHRETARY
\

T L eraaep e - ) oL R )




— 1\{ —
o o L |
Ceurmil Adnigikg e Tribunal

| - AT DEC200/

(A Dep Ro;jm/c
. c

Sr ¢ ¢ g

¥y 4
A s 4 L e
SETTETRY RO Al

Guwahali bergh

= DU

® & T, Guwahay Beqe,

%

ot

IN THE CENTRAL AIMIWISTRATIVE TRIBUNAL
GUWABATI BENCH s:¢ GUWAHATI

O.ae NOo 171 OF 2008

Shri Rupak Deg
- 'VS-

Union of India & Orse.

In_the matier of ¢

Written Statement submitted by

the respondents.

The respondents beg to submit
a brief history of the case
which may be treated as a paré

of the written statement

(BRIEF HISTORY OF THE CASE )

|(p After the sudden death of Shri Hrishindvra Ch Dey.
Night Guard, Karimganj HeO« hisg son Shri Ripak Dey has .
applied for appointment in Group ‘D' cadre on compassionate

ground and after collecting all reQuired documents his case

was forwarded to RO on 05.02.03 B1/Rectt/Relax/Rlg/Misc.
The case has been rejected by B CSC meehing vide CO's

letter no. Staff/16~C5C/2004 .

Contdeeeses
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Parawise Comments ¢

Te That with regard to para 1, of the application,

the respondents beg to offer no comments.

2. That with regard to #he statemént made in
para 2, of the' application, the respondents beg to state
that Tate Hrishindre Ch. Doy, exNight Guard wes found
dead inside the Post Office and the case was reported to
<,

the Police and till ué:lc‘ier Police Invesgtivatione

2e That with regard to the statement made in

para 3, of the application, the respondents beg to s{;ate |

that after collection of documents, the compassionate
appointment case of Sri Rapak Dey S/0 Late Hrighindra -

Ch. Dey, Ex-Group *D* (Night Guard ) Karimganj He0.,

the case has been sent to RO with all related documents

vide this office letter no. B1/Rectt/Relax dated 05.02.03.

e That with regard to the statement made in
pava 4 & 5, of the application, the regpondents beg to
state that decision of Circle Selection Committee meeting
neld on 02.04.04 vide CO's letter no. Staff/16-CSC/2004

dated 21.05.04 was conveyed to the candidate under this

letter of B1/Rectt/Relax/Rlg/Misc dated 31.,05¢00 o

—
4. That with regard to the statement made im
para 6, of the application, the respondents beg to
state that the statement that "his case was not covered

under the guidelines governing | compassionate appointment



-3-
was informed by CO0's letter vide no. Staff/16-CSC/2004
dated 21.05.04 and communicated to the candidate vide

this office letter no. B1/Rectt/Relax/Rlg/Misc.

5e That with regard to the statement made in
para 7, of the application, the respondents beg to state
that it depends upon the availability of Posts om com=-

passionate g,round and gravity of the case and the decision

is made by Circle Selection Committee. Ji

Ee That with regard to para 8, of the application,

the respondents beg to offer no comments.

Te That with regard to the statement made in

para 9, of the application, the respondents beg to state

that it cannot be claimed as a right as it depends upon

S e ———————— . . T—
S e

financial condition of the family and various other factors
reduiring serutiny having regard vacancy of compassionate

Quoﬁa along with comparative preference among otherse

8. That with regard to paras 10 and 11 of the

application, the respondentis beg to offer mo comments.

Verificotionieeescese
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I, J &+ Barbhuiya, Senior Supdi. of Post
Offices, Cachar Division, Silchar, do hereby verify

that the statements made in paragraph | /A) T ¢

of the written statement are twme to my knowledge,
those made in paragraphs being matier of
‘reconis are tmue to my ix:.fométion. d derived there-
from which I believe to be true and those made in
) the rest are humble submissions before the Hon'ble

Pribunale I have not suppressed any material factae.

And I signed this verification on this the
day of sy 204 .

oy Fokon Tocblps

Deponent .«




